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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL : HYDERABsAL BLENCH

AT HYDERABAD

CeAN0,373/97 : Date of Crders 1,4,97
BETWERN

Gurugupillai Thavitinaidu .+ aopplicant,

AND

1. Po-t Master General,
Visakhapa tnam,
Visakhapatnam Dist,

2. Senior Superintendent of
Post Offjices, Srikakulamp,
(Postal Departuwent).,

3., Sub-Divisional Inspector,
Post Offices, Amadalavalasa,
Sup-Division, Amadalavalasa,

Srikakulam, .+ Respondents,
Counsel for the Applicant es Mr,H.S.Dora
Counsel for the Respondents .. Mr,v.,Rajeswara Rao
CORAM:

HON'2IE SHRI K RANGARAJAN : MEMBER (ADMN,)
HON'31E SHKRI B.S. JAI PARAMESHWAR : MEMBER (JUDL,)

e -

JUDGEMENT

X Oral order as per Hon‘ble Shri R.Rangarajan, Member (Admn,) X

Heard Mr,H.S.Dora, learned counsel for the applicant and
and Mr,V.Rajeswara Rao, learned stand ing counsel for the

respondents.

2, The applicant while working as Provisional EDBPM, Korlakota
Village, AmadalavalasaIOA.1287/93 was filed by one Sri Sanapala

Rajulu on the file of this Bench., The applicant was R;4'in that
s
OA, The appointment of theéippliCant (R-4 in that OA) was set
| bonsi neeffO
@side and further selection was ordered, The japplicant, filed
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OA;157/97 on the file of this Bench praying for a direction to
the respondents to give preference to him in the selection while
finalising the post of EDRBPM, Korlakota village as he is working
as a Provisional EDBPM from 1992 onwards, As an interim measure
he also prayed to continue him as Provisional EDBPM, Korlakota
post office till the final selection is completed.

3. @n that 0A this Bench had held in para-4 as follows:-
\

“"The applicant prays for continuing as Provisional
EDBPM Korlakota till the selection which is in
progress is complete, Nothing has been produced to
show that there is a threat of discontinuing him
before the final selection ofthe selection, Hence
we are of the opinion that there is no case for him
at the present juncture tO give any direction as
prayed for above, However the applicant is at
liberty to approach the Tribunal if need arises

in future®,

4, The applicant now submits that by the impugned order
No, BED/3-382, dt, 7.1.97 (Page~8 of the OA) it was sought to

replace him by another provisiomal candidate,

5. This OA is filed to set aside the termination order Ko,

BED/3-342, dt,7,1.97 by the R-2 and to reinstate the applicant

forthwith,

6. The learned counsel for the respondents submits that
0A,157/97 was disposed of on 14,2.,97 before which date the
impugned order dt, 7.1.97 was issued. The applicant should
have brought to the notice of this Tribunal the issue of the
impughed order dt.-7.1.97,Having failed to do so he cannot now
ask for any relief in this OA, Further he submits that nobody
is posted even as a provisional appointee in pursuante of the
directions given in the order dt, 7,1,97. ”As he is continudng
0
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as a provisional candidate he is,allowed to continue in that ‘
capacity till such time a regular candidate is posted,&fbﬂwx'tﬁ

,&yww~“C%vww4bfauL°ﬁ%@ﬁ”*V .

7. Under the above circumstances the following direction
is given:~

(a) If the applicanyis already replaced even by an another
provisional appointee no relief can be given to the

applicant in this OA,

() If the applicant iS not replaced by another provisional
appointee till the date of the communication of the
order then the appliCant should be continued as a
provisional EDBPM till a regular appointee iS posted,

{c) If it is proposed to posSt Sri Sanapala Rajulu {(applicant
in OA.1287/93) even as a provisional EDBPM in that post
office then the applicant should handover charge to
Sri Sanapala Rajulu even if he is a provisional appointe¢.

8, The OA is ordered accordingly at the admission stage

( R,RANGARATAN )
Mermber (Adm, )

itself, No costs,
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Dated: 1st April, 1997 j
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{Dictated in Open Court)
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dads

7 The Post Master Genaral, \isakhepatnam,
visakhapatnamx District.

2% Senior Superintendent of Poat Officas,
Srikakylam(Postal -Departmant)s

37 Sub Divisional Inspector, Post Offices, Amadalavalasa, :
Sub Bivision, Amadala--alasa, Srikakulam, ‘ -

1-1-648/3/1, I
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44 Jna copy to Mr.H¢SsDora, Advocate,
Gandhinagar, Hydarabad.
5. One copy to Mr.\.Re jeswara Rao, Addl.CGSC, CAT,Hyderabadgd

65 One copy to DJR.(A), CAT,Hydarabad,

7% One duplicate copys
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